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The ld.caunsel appearing for the applicant submits that 

the application has become Infructucus as the result of the 

examintion which was the subject matter of the original applica-

tion has since been published. Under the cirojmstanc,9, he does 

not want to proceed with this application, 

2. 	The application is dismissed for non-prosecution. No 

order is passed as regards costs. 

Ii, 

(S.Uasgupta) 	 (S. •Pllick) 
Administrative Penbar 	 Vice- Chairman 


